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Sh. K. Poddar, AR for the respondent

Coram:
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Final Order No. 56240 — 56242/2017

Per: Ashok Jindal:

The appellant is in appeal against the impugned order wherein cenvat
credit has been denied on manpower services at project office and corporate
office hired for maintaining occupational health centre at factory of the
appellant on the ground that the said services do not qualify as input services
under Rule 2(l) of the Cenvat Credit Rules, 2004.

2. Ld. Counsel for the appellant submits that the issue has been settled in

appellant own case reported as 2015 (37) STR 1071 (Tri. Del.).

3. On the other hand, Id. AR reiterated the finding in the impugned order.

4. Heard both sides and considered the submissions.
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5. Considering the fact that the issue has been settled in their own case for

the earlier period to say that any service availed during the course of their

business of providing output service the assessee is entitled to avail credit.

Admittedly, all the services has been availed by the appellant for providing

output service. Therefore, | hold that the appellant is entitled to avail cenvat

credit.  In these circumstances, the impugned orders are set aside and the
appeals are allow ed

(Dictated and pronounced in the open Court).
(Ashok Jindal)
Member (Judicial)

Pant



